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Bapveme Coust’a Xuilng oa Coufiag-
tiea of Goods by Customs
Authortties

1955. Shri Bam Sewak Yadav:
Shri 6. M. Banarjoo:

Wiil the Minwster uf Flnnaes be
pieased to atate

(a} whether Government are aware
that the Supreme Court of Zndis in
AIR 1962 SC 1893 bsa held that the
Customs authorities have no juria-
diction lo confiecate goodg on grounds
of ‘sale of licences’; and

(b) if so, the actien propaed to be
taken in respect of consignments con-
fiscated by the Collectors of Custoes
during the yeer !95% on the above
grounds?

The Minister of Fisance (Sbri A. T.
Krthnamaehzrl): (a) The Govern-
ment are aware of the Strpreme Court
of India judgement referred to in AIR

1962 SC 1893. In the relevant cese
the question of aale of licences did
not arise for consideration of  the

Court

(b) Does not arise,

12 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Naca Rzmgia on THEIR wAY 10 Easr
PARIsTAN THEROUCR MANTUR

Shri 8. M. @anarjeo (Kanpur): Sir,
1 ca) the attention of the Minister of
Defence to the following matter of
urgent Public Importance and 1 re-
quest that he may make a statewent
thereon:

Reported news that two thou-
aand Nage rebels are on their way
to East Pakistan through Manl-
pur.
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The Minister of Defence (8hrl ¥, B.
Chavan): Mr. Speaker, Sir, Govern-
ment have received reports that
€roups of Nagea have becn collécting
in varlous areas in the northern parta
of Manipur State. 1t is pesgible that
the hostiles are collecting with  the
intention of proceeding to East Pakis
tan in the near future for eecuring
a&ms end militery trelning. Our
8ecurity Forces have been alerted
about the possibility of such a move.

Shrt 8. M. Banerjee: It ia clear
from the answer of the hon. Minister
that they are asvemnbling there with
the intention %o crosa over to Pakis
ten 10 get arma or training At the
eame time, we are having negotiations
with them, for a peaceful settlement,
by the members of the Peace M:ssion.
I would like to kmow whether It jn a
fact that Mr. Phizo, Mr. Michael Scott
and the Pakistan axis is working
ageinst the interests of Nagsland and
the loyal Nagus and, if so. what step»
do the Gover < late to
toless to aee that their activities and
their movement to Pakistan are stop-
ped and they are properly watched?

8hr} ¥, B. Chavan: These are two
diffarent things in the sense  that
these wlill have to be dealt with at
different levela Naturally, whenover
the Pvace M:ssion met the Naga hos-
tile leaders, they have aslwaya bronkht
this matler to their notice and pro-
teated if they have any tntention
about it. The Naga hoatile leaders
have always claimed, that they have
not brought In any lllegal arms afler
they entered into an agreement about
Nagaland; that ja their claim. 1n thia
particular matter. when they are col-
lecting la  different graud® In the
notthern areas of Manlpur, now, it
will be for us to eee that they do not
get out or even It at all they get out,
they do not come back with their
arms, That fa the only thing that we
can take care of.

Shrt §. M. Baderjee: Sir, that part
of my question has not been answered:
may | know whether the Government
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iz awarc that there is the Phiao—
Michael Scott,—Pakistan axis, which
ia a calculated thing?

Mr. 8pesker: Is the Government
aware of such an axis?

8br! Y. B. Chavan: I do not think
there is sach sn axis. If we know
there is, cértainly we Wil have to
rethink about the whole matter.

Shii P. C. G@oruosed (Sibsagar):
Kashmir and Nagaland have became
the two meeting grounds for China
and Pakistan to conspire agsinst
India. Have the Government reasons
to believe that it is this combination
which wants to create a aimilar situa-
tion in Nagaland like that ot Kasb-
mir and atrengthen the hands of Naga
hostile leaders by ofsring arms esss~
tance and training and, if ao, may 1
know how the Government 1a golag to
8top this siniater move of Fakisten-
China combine?

Stvi ¥. B. Chavaa: [t is true that
Pakistan has, according to our infor-
mation, taken interest in the sense
that théy have ftled to train somte
péople and [n sendiig arow but the¥y
have not yet sent their armed person
nel. Thal is the only dlstinction 1
am drawing be{twween Kashmir and
Nagaland. But as far as Nagaland
is concerned, it is completely a diffe-
rent Guestion, both politically and
militarily. We have to deal with
it in our own way, and with our
own strength.

Shrl Linga Beddy (Chlkballapur):
Is it true that before the Naga hostiles
crosscd into Paklstan, they terrorised
the people In Manlpur and forcibly
collected money and to prevent such
things. is it true that thc people of
Manipur are prepared to arm them-
selves and have applicd for sirns nrd.

T kxnow whether the Goveramant
has thought jt necessary that  some
fenclng has to be donc ani that the
pecple have to be armed to mi~e1 the
hostile Nagas?
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Shrl Y. B, Chavaa: Ag far as my
information goes, the Home Ministry
gave some information about this
particular aspect on the ficor of the
House. They have shown Interest in
arming some local people so that
they can stand any oppressive mea
sures by the hostile Nagas.
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Shri Y. B. Chavmm: Sir, it i3 a sug-
gestion which we have to take into
conslderation from time to time look-
ing to our own requirements some-
where else also.
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Shrt Y. B. Chavae: Sir, it is true
that in nortbern Manipur ereas cer-
tain acts of violence were cownmitted,
but T bave not got the detailed infor-
mation about it and it is rether Qiffi-
cult for me to enter into some sort
of 8 dislogue about it here. If the
Bon. Member gives me notice or the
Home Miniater, possibly we will &ve
the necessary information But I
know they had committed certain
acts of violence and the Meanipur Ad-
ministration iteelf bas teken very
mevere 3teDs against them.
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Bbz ¥. 8. Chavam: Thte hon. Mem-
ber hes raised different questions and
different questions of fact. It is true

thet the Dimspur reilway line was
attacked by some peoDle, mostly
Nagaa.

Bhif Bede: It is staled here that

they were Nage hostiles.

Shrt ¥. B, Cbavan: I bave also said
“Nagat”, Some people were killed
in that incident. Thet is true. 1 have
not got the figures about that parti-
cular incident, Certainly we have to
take nove of thls act and teke certain
steps about it

Shrimati Remoks Barkatexs (Bar-
peta): In view of the fact that repeat-
ed etternpts ere being made by the
Nege hostiles to seek arms and train-
Ing in Paekistan by going through Bur-
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mese territory, bave the Government
of India epprosched the Government
of Burms to reinforce their petrols
in the Manjpur-Nagelend.Burma bor-
der or to carry out 8 joint Indo-Bur-
mese patrolling of thia frontier (o
prevent the Nags hostiles from pass-
ing through Burmese territory into
Paltistan?

11, 1887 (SAKA) i34

Shrl X. B. Chavam: I think we are
in touch with she Burmese Goverd-
ment also about this particuler aapect.

Shrl Daji (Indore): I view of the
fact that tbie concentration comes as
a Jast act of @ continuous precess of
hostile acts by the Negas despite the
ceese-fire, and elmost amounts to
violation of the cease-fire....(Sbri M.
R. Masani: Question) despite the gas-
tute of the Prime &inigler, posmbly,
to meet them, i3 the Government con-
silering to rgvise that @ecision, and
9 it a fact that the Manipur Adminis.
tratien, the elected lepreseotatives of
Masipur, have asked for Incre
pafrol and qrmed wen  which the

nt has not yet been able to
previde in the hilly areas of Manjpur?

fied ¥. B. Chavea: I will answer
the latter part of the Question because
it has e direct bearing on this parti-
cular Calling Attention Notice. The
Governneot h&#d  ceriainly
aaked for certaic help. Wc have
iaken the neceasacry steps in thet
perticular matter. About this parti-
cumlar wspect, their bringing in erms
and resorting to such tectics are cer-
tainly against the spirit of the cease-
fire agrecment. There I8 no  doubt
about it. At the same time, we have
brought this thing to the notice of the
Peace Mission and threugh them %o
the leaders of the Nore hostiles. At
the same time, o certain politicel line
we have accedted to follow end 1 think
It is better that we rescb the logical
end of it.
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8brl Y. B. Chavan: I think, Sir, I
have told that in this matter we are
in touch with the Burmuse Govern-
ment.
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Shrimatl Renuka Barketskl: What is
the reaction of the Burmese Govern-
ment?

8Shr? Y. B. Ohevan: 1 would not like
to dreg in the Burmese Government
in this matter in more details.

8brl Vasndevam Nailr (Ambasla-
yuzha): Is it a fact that powerful ele-
ments or sections among the hostile
Nagas are ageinst the truce that
exists now and they have placed a
condition before the Government that
the negotiations that are now taking
place should be raised to the minis-
terial level: if so, may I know whe-
ther that is the recason for the Prime
Minister proposing to meet the lea-
ders himself?

Shrl Y. B, Cbavan: Personally I
think this Question should be put
1o the Prime Minister himself.

8brl M. L., Jadhav (Malagaon): May
T know the measures taken to diserm
the rebel Nagos?

Shrl Y. B. Cbavaa: When we come
in contact with them we not only
diserm them hut Possibly we ~ will
resort to something else.
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1211 hrs.
RE: QUESTION OF PRIVILEGE

Sbrt Dajt (Indore): Yesterday it
became very clear that the assurance
given to this House about furnishing
information regarding the foreign
exchange spent by the Ministers,
Deputy Ministers and officers on tour
abread have not been fulfilled des.
pite the fact that more than two
years have elapsed. Yesterday we
were further told by our friend, the
Minister of Parliamentary Affairs
that though he has been chasing it
his chasing hes yielded no results,
Further, we were also informed that
the Secretariat of the Lok Sabha hes
written to the Ministry of Finance
repeatedly for supplymg the infor-
mation for the use of the Committee
on Assurances but even that has not
yielded any results, I submit that
this continued neglect and delay
amounts to disobedience of the order
of the House and the order of the
Committee and amounts, therefore, to
a clear case of breach of privilege of
this House,

Sir, in this connection, I would like
to draw your attention to pages 111
and 112 of May's Parliementaty Prac
tice where the question whether dis-
obedience 6f fulés and orders of the
House amount to contempt of the
House has been discussed. The matter
came up in the case of Chandrich and
Marriners and the question there posed
was whether delay In supplying
returns smounted to disobedience
The Committee unanimously held that
even delay without excusable reasoms
amounts to disobedience Further,
there is discussion whetber even dis-
obedience of orders of the committee,





